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SHRI PRAFUL PATEL: Sir, keeping in mind the issue of high pollution in all
cities, including Delhi, and as my friend, Mr. Vijay Goel, also mentioned about the
number of vehicles and the ensuing problems, the Government of India has launched
the National Electric Vehicle Mobility Mission and that Mission is to be rolled out
pan India. The first phase of that National Electric Vehicle Mobility Mission was
to be launched in Delhi, and from Delhi, it was to be rolled out some time in the
coming months itself. I would like to know from the hon. Minister, keeping in mind
the concerns of environment and the importance of this entire Mission, by when, at

least, the first pilot phase, which is to be launched in Delhi, will be operational.
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SHRI PRAFUL PATEL: I will also give you some information.
MR. CHAIRMAN: Q. No. 249.
Damage to environment by plastic waste

*249. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has assessed the extent of damage caused to environment

by plastic waste in the country, if so, the outcome thereof;

(b) whether Government is seriously considering enforcing a ban on the

manufacture and use of plastic bags in the country; and

(c) if so, by when it would be implemented in the country and if not, the reasons

therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) A statement
is laid on the Table of the House.

Statement

(a) The environmental impact of plastic waste has been examined by various
committees in the past which includes a Task Force headed by Shri Dilip Biswas in
1997 constituted to formulate a strategy and action program for management of plastic
waste; Justice Ranganath Mishra Committee in 2002 which examined environmental
hazards posed by indiscriminate littering and disposal of plastic waste; R. C. Chopra
Committee in 2007 which assessed the environmental hazards related to use of plastic
bags in the city of Delhi; expert Committee appointed by the Ministry in 2010 to
evolve road map for management of waste in the country including plastic waste; and
the study in 2008-09 by the Central Pollution Control Board to assess the impact of
plastics waste disposal on soil and water quality at Lucknow dumpsites. The reports
of committees indicate that plastic bags if not collected systematically choke drainage
system and create unhygienic conditions; animals ingest plastic bags with the discarded
food leading to their illness and sometimes death; the plastic waste when disposed
off on soil reduces recharging of ground water aquifers; recycled plastic bags and
containers contaminate packaged food; plastic waste when disposed off in landfill sites
causes leaching of metals and additives into the soil and ground water; and uncollected

plastic waste litters the surroundings.

(b) and (c¢) The Government of India has no proposal to ban manufacture and use
of plastic bags in the country. However, the manufacture, sale, stocking and use of
plastic carry bags of less than 40 micron in thickness is prohibited under the Plastic
Waste (Management and Handling) Rules, 2011 notified by this Ministry. As per these
Rules, the prescribed authorities for implementation of provisions of manufacture,
registration and recycling of plastic bags is State Pollution Control Boards in the
States and Pollution Control Committees in Union Territories. The Rules also provide
for plastic waste management system to be established by the municipal authorities
for management of plastic waste in areas under their jurisdictions. The Municipal
Authorities are the prescribed authorities for implementing provisions of these rules
regarding use, collection, transportation and disposal of plastic waste. The States of
Sikkim, Nagaland, Haryana, Himachal Pradesh, Tripura, Rajasthan, J&K and Delhi and
Union Territories of Andaman & Nicobar Island, Lakshadweep and Chandigarh have

banned use of plastic carry bags in their States.
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'Prior informed consent' of gram sabhas

*250. PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is contemplating amending certain provision in the Forest
Rights Act, 2006 that requires the ‘prior informed consent’ of gram sabhas before their

forests are cleared for industrial activity, if so the details thereof;

(b) whether Government is trying to bypass the established role of gram sabhas
that certify that the rights of indigenous tribes over forest land are not violated by

an upcoming project; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢c)A statement
is laid on the Table of the House.

Statement

(a) to (c) Government is not contemplating amending certain provisions in the
Forest Rights Act, 2006.

The Ministry of Environment, Forests and Climate Change (MoEFCC) in
consultation with various Ministries and Departments in the Central Government has
however, further re-examined the guidelines issued under the Forest (Conservation)
Act, 1980 vide letter dated 3rd August 2009 for ensuring compliance of the Scheduled
Tribes and other traditional forest dwellers (Recognition of Forest Rights) Act, 2006

in case of diversion of forest land for non-forest purpose.



